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statement, "This is my prerogative to decide whose company |
shall keep"— and this House clapped-and said, "Yes." And |
ceased to be a Minister! | had already ceased to be a Minister.
You accepted the prerogative of the Prime Minister. At that time,
the Prime Minister was exercising his prerogative to part company
which he did not like. But, Sir, the power to divorce includes the
power to embrace! When he has decided that he wants these
three Ministers, that he shall have nothing to do with their
resignation, he believes in their innocence!

Sir, one last word. Somebody has said, "Why should the
Prime Minister make a public statement?" According to me, the
Prime Minister owes It to the people of India to make a
statement. If the Opposition shouts and shouts that he has kept
tainted Ministers in his Cabinet, does he not owe a duty to the
people of India to tell them that 'l am not such a wicked Prime
Minister that | keep tainted Ministers?' Does he not owe an
explanation to the people who have made him the Prime Minister
of this country? He must tell them, "I believe in the innocence of
my Ministers and | know that no court is, ultimately, going to convict
them". | would not express an opinion on the facts of a case which
is sub judice. This sub judice doctrine Is a little... interruptions)...
Sir, one more sentence and | finish. This sub judice doctrine that
you should not make comments upon a pending case has now
been completely revolutionised. The European Court of Human
Rights has reversed the law of the British House of Lords. Now,
the law is that even if a matter is sub judice, you can make
comments upon It, if it is a matter of great.public Importance.
And, surely, whether a Prime Minister should continue to have
three Ministers In his Cabinet is a matter, In a democracy, of the
greatest Importance and, particularly, a Prime Minister who did
not make this statement until he was provoked by the Opposition,
by an angry Opposition, where the anger was wholly unjustified.
Thank you.

MESSAGE FROM THE LOK SABHA

The Natbnat Bank for Agriculture and Rural Development
(Amendment) Bill,2000.

SECRETARY-GENERAL: Sir, | have to report to the
House the following message received from the Lok Sabha
signed by the Secretary-Genera! of the Lok Sabha:
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"In accordance with the provisions of rule 96 of the Rules
of Procedure and Conduct of Business in Lok Sabha, |
am directed to enclose the National Bank for Agriculture
and Rural Development (Amendment) Bill, 2000, as
passed by Lok Sabha at its sitting held on the 18th
December, 2000."

Sir, | lay a copy of the Bill on the Table.

MOTION EXPRESSING DISAGREEMENT WITH REPORTED
STATEMENT OF THE PRIME MINISTER IN REGARD TO
THREE MINISTERS OF THE UNION CABINET AGAINST
WHOM C.B.l. HAS COMPLETED INVESTIGATIONS AND

FILED CHARGESHEETS Contd.

THE VICE-CHAIRMAN (SHRI SANTOSH
BAGRODIA): Mr.  C. Ramachandraiah.  You have 15
minutes.

SHRI KHAN GHUFRAN ZAHIDI : Up to what time are we
going to sit?

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA):

We will continue as long as you would like to continue. We have
to finish it today. As long as you want to sit, we will continue.

SHRI C. RAMACHANDRAIAH: Sir, this debate is going
on since morning. Every colleague of mine has elaborately
exhibited his legal expertise to build up his own case. As one of
my colleagues was saying, what | would like to know is whether
we are really interested in minorities. Now, | would like to pose a
guestion to my Congress friends: Are you really interested?
What made you to respond to this statement? What made you to
open the rusty gates enabling the Shilanyas to be performed?
Why did Mr. P.V. Narasimha Rao behave like the proverbial
hero when the Masjid was demolished? In my opinion, the two
major political parties do not have any credentials to talk about
the welfare of the minorities. Obviously, it might have been
raked up because of the UP elections. It may be true. | am
rather surprised as to what made the Prime Minister to pick up
this controversial issue at this juncture. interruptions)... | am not
talking in your favour. Something may be palatable to you. But |
am not talking in favour of you.

[THE VICE-CHAIRMAN (SHRI MD. SALIM) in the
Chair.]

It is true that it has created a very big controversy and
tension. | can proudly say that | was the first man to comment on
it. It was a most unwarranted and uncalled for statement. It has
created tension. ltis true

1937 RSS/2001—26 389



RAJYA SABHA [18 December, 2000]

that in some part of the country there was some adverse impact.
But, ultimately, the Prime Minister has clarified that he will stick to
the agenda of the NDA. The greatest doubt is whether he will be
allowed to honour his commitment. Will he be allowed to honour
his commitment? | have great personal respect for Mr. Vajpayee,

Sir, | would like to quote two issues. The BJP President,
Shri Bangaru Laxman, said that as the Congress was influenced
by Gandhi, the BJP is being influenced by RSS and its outfits like
the Bajrang Dal and the VHP. They have pronounced, "The
judgement of the Supreme Court is totally irrelevant to us. We
are not concerned about the judgement. We are going to
construct a temple". In this scenario, can the Prime Minister be
allowed to honour his commitment? We have got our own
apprehensions. Sir, some hon. Members have made some
suggestions to the allies. We are not a member of the NDA. We
are not their constituents, it is true that we went to the polls with
a common agenda. Sir, being a representative of the Telugu
Desam Party, | owe an explanation. We went to the polls with a
common minimum agenda. We insisted on the BJP to keep the
three contentious issues in the cold storage and they declared a
moratorium on the three contentious issues for a period of five
years. It is on record. The elections were fought with this
manifesto and the BJP emerged as the single largest party. We
extended our support to the Government not for any advantage.
We are not seeking any favour from the Government. We did not
support the Government out of any helplessness. It is not that we
do not have any other alternative. It .is not that we are at the
Hobson's choice. We have got our own alternatives. We have
got our own choice. | would like to declare that we have
extended our support to the Government in the interest of the
nation. We are driven between the deep sea and the devil. We
have chosen the deep sea. We know how to swim in it. We can
swim to the shore. We have got that expertise. We put forth a
condition that if any policy of the Government or any action of the
Government leads to or is detrimental to the interests of the
minorities or secular interests, we will withdraw our support. We
have said this umpteen times. It is on record. We cannot pull
down the Government on every issue. We have still got full
confidence in the Prime Minister who is a responsible leader of a
national stature. He will stick to the National Agenda for
Governance. The whole country knows that even for a genuine
issue of our State like the farmers' issue, we have been fighting
with the Government. We have staged dharnas also. Today, the
Lok Sabha was adjourned. What are the favours which we are
receiving
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from the Government? In the Lakdawalla Commission, we had
been put to a lot of difficulties, in the 11th Finance Commission,
we had been put to a lot of difficulties. So far as the procurement
of paddy is concerned, we have been totally discriminated
against Punjab and Haryana, We are not receiving any favours
from the Government. We are not at the mercy of the
Government. But we care more about the national interests. At
this juncture, we felt that the country cannot afford to go for polls
again, it would send a wrong signal to the investors abroad and
the country's economy will be in doldrums. Keeping this in view,
we have extended our support. | can proudly say that till now we
have been controlling the Government so that they do not
deviate from the agenda. We have told the Government to keep
the three contentious issues in the cold storage as long as we
are associated with them. That is why we want to make it clear
to other political parties and my friends sitting here that we are
not at the mercy of this Government.

We need not be guided by your suggestions. And we are
second to none in upholding secularism and we don't need to
learn secularism from anybody. Depute anybody to the State of
Andhra Pradesh and you will know what the TDP Government is
doing for the minorities there. And what was your role in 1984 in
the anti-Sikh riots? You are shedding crocodile tears here. Sir, it
is a coalition Government, — the Prime Minister is rTot here; |
hope our views will be conveyed to the Prime Minister -- and his
contribution to the political lexiconism is substantial. He has
propounded the theory of 'coalition dharma'. What is that
‘dharma'? Should it be one-sided or two-sided? So, | urge upon
the Government that the so-called 'coalition dharma' should be
pursued in the interests of all the coalition parties, of all the
friendly parties, of the NDA. Sir, | am making an impartial
statement because we are not at the mercy of anybody. We do
not need any help from anybody. We have got our finances. We
are fighting our own problems in the State. We had gone to the
people with a particular agenda, and this coalition Government,
which got the moral support of certain political parties won the
elections on that agenda. Now, if there is going to be any
deviation, then | warn the Government that they would be
betraying their allies; it would be a betrayal of not only their
allies, but they would also be betraying the nation. Kindly don't
do it. And what made the Prime Minister to take up this issue?
Definitely, it has created a controversy; it has created a lot of
confusion. The country's prestige has gone down in the comity
of nations. You may defend yourselves. You can give your own
interpretation.  And the other side can give their own
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interpretations of Islam, Gita and so on. But, unfortunately,
everything is a politicised interpretation, if it is a truly spiritual
interpretation, then it is well and good; it will be good to the
humanity. But every interpretation is politicised. Also, | appeal to
the Government to advise its Ministers and its party leaders to
talk with restraint. What made Shri Laxman to make a statement
that if the Court framed charges against the three Ministers, then
there would be a national agitation? What is the respect your
groups have got towards indiciary? And the Prime Minister has
gone on record saying, at the time while he was demanding the
resignation of Shri Ram Jethmalani, that he wanted to ensure that
there was harmony among the three wings of Parliamentary
democracy. This is what he stated, to be the reason for
demanding his resignation. What happens now? You want to
undermine the Indian judiciary. What is the signal you want to
send to the judiciary? And | need not say that you are trying to
pre-judge the decision of the Court. It is quite obvious. Everybody
can infer it, Again, Shri Laxman had stated, while speaking in the
Lok Sabha, the Motion that was being discussed was totally
different -- that Parliament had endorsed the view that the temple
could be constructed at the disputed site. | would like to remind
the Government that they do not have an absolute majority. The
Prime Minister has gone on record; and, with your permission, |
quote some portions from the debate of the Lok Sabha. | will
take only two minutes more. "I gave reply to a pointed question
of a Pressman. | have not made a suo motu statement. And |
have given the correct answer". Then, a CPM Member asks,
"Have you given the correct answer?". The answer was,
"Whether this is correct or not, | am.prepared for a debate. | am
prepared to go to the people on the mandir issue”. Is it a threat
to us? Is it a threat to the other parties? What exactly is in the
mind of the Prime Minister? interruptions) He said it. | didn't bring
it with me; otherwise | would have quoted him. What is this
threat? Who is afraid of going to polls? Very recently, we have
won with a thumping majority in Andhra Pradesh. We won amidst
the so-called anti-incumbency syndrome. Our contribution to the
people of Andhra Pradesh is such that they have tremendous
confidence in the leadership of Chandrababu Naidu and the
Telugu Desam Party. We are prepared. These people have to
decide whether they are prepared for polls or not. We are not
afraid. But the only constraint, we feel, is that frequent elections in
the country are not good for our economy. It also sends a wrong
signal to the industrialists. That is the only constraint that we
have been facing. Otherwise, we are ready to go to polls.  If you
want to deviate from the NDA agenda, have your own
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manifesto. Let us go to polls. The people will decide. Then, we
will not create any problem for you. These are all facts that
should be taken into consideration.

THE VICE-CHAIRMAN (SHRI MD. SALIM): You have to
conclude now.

SHRI C. RAMACHANDRAIAH: | am concluding now, Sir.
| want to tell my friends, who have been advising us since
morning - an umpteen number of speakers have been trying to
tell this to us - that we need not learn secularism from anybody.
TDP is committed to secularism. It is one of the pillars and the
edifice of the TDP. So, as long as the BJP is committed to
secularism, we will continue to be with them. The moment they
deviate from the NDA agenda, we put it on record that we will
not hesitate to desert you. Thank you.

SHRI MANOJ BHATTACHARYA "(West Bengal): Mr.
Vice-Chairman, Sir, | rise to support the Motion that has been
moved by the hon. Member, Shri Pranab Mukherjee and on
which Motion, 23 other hon. Members of this House have joined.
The Motion is, "That this House expresses Its disagreement with
the reported statement of the Prime Minister in which he has
given a clean chit to three Ministers of the Union Cabinet namely
Shri L.K. Advani...," and so on. Sir, had | been free or had | been
in a position to use my option, | would have substituted the word
'disagreement’ with ‘indignation’. | would have said, "That this
House expresses its indignation with the reported statement of
the Prime Minister, Shri Atal Bihari Vajpayee", where he has not
only exonerated the three Ministers who have been charge
sheeted by the CBI, but, at the same time, he has also
expressed that this is an expression of national sentiment.
However, before | go into that, let me very honestly and frankly
declare, at the very outset, that neither me no; my party, the
Revolutionary Socialist Party, nor anyone having a rational,
modern and humanistic mindset believes that by keeping the
religion and religiosity at play, one can be secular. The Indian
concept of secularism, according to me, is an ldealisation and
romanticisation of the 19th century universalist ideas, integrated
into a bourgeois political structure. Our experience from the
pages of history of the 19th century is enough proof that neither
respect for all religions, nor the idea of unity of God-head in
themselves could create secularism. Instead, they circumscribe
the social consciousness within religious parameters and thus
keep the possibility open for particularistic and antagonistic
tendencies to re-emerge at opportune moments. This is
precisely the weakness of the Indian notion of secularism. This
is what | believe, because it keeps religions in play and
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enhances religiosity, it preserves and projects religious identities
and thus increases the social distance, the social imbalance
between different religious communities. This is so far as my
personal faith is concerned, or, so far the faith or the confidence
of any rational thinking person is concerned. Even if we take
what the Indian Constitution saperses, that also does not
endorse the views, as expressed by some of our friends in the
House even today.

Sir, it has to be noted -- as | have very seriously noted —
that many of our hon. Members - | was hearing them very
patiently - were confused. They do believe that mythology is
history and whatever is written by their friends or their like-
minded persons, is history. Also, what is more surprising is that,
in the morning, when | was hearing Shri M. Venkaiah Naidu, the
Minister of Rural Development, he was making a point that the
NDA Agenda is the agenda of development. He was telling that
the NDA Government was committed to development. If at all
development is a criteria, if at all they really believe, when the
Members of the Treasury Benches are making loud
proclamations about development and their commitment to the
developmental programmes, let me inform them, through you,
Sir, that even the developments which they are talking about,
when compared with the European experience, as we
understand from history about the Industrial Revolution, which
led to a plethora of developments in the European mainland, that
was preceded by the Scientific Revolution in Western Europe,
which transformed the outlook of the people of Europe, and
made people fight petty particularism. But, in India,
unfortunately, the colonial rule was of two centuries or since the
18th century, had created a process of transformation in ideas
and attitudes, that had been taking place. it fostered religious
obscurantism and intellectual backwardness, as it set up a
conformist capitalism in place of the old ones. It did not fight the
vestiges or the vices of feudalism, it has conformed with
feudalism and capitalism kept the religions and religiosity at play;
and at the time of crisis it has used religion, or played the
religious card, as and when it suited them. The loud champions
of the so-called development are not at all moving in right
direction, | proclaim it; because they are now referring to
something, they are referring and trying to promote medieval
obscurantism." What has been obscurant, they are trying to
promote it and make it contemporary to subserve the interests of
the international bosses, in fact.

Sir, | will say that the expression of the hon. Prime
Minister, Shri Atal Bihari Vajpayee, was not at alt on the spur of
the moment. | am not a person who has an iota of doubt that
there is a difference between Atal
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Bihari Vajpayeeji and Shri Advaniji or others, the so-called
hardliners and softliners, | don't believe in that. | believe that the
Bharatiya Janata Party and its cohorts are out to subserve the
interests of their imperialist forces. They are trying to follow that
policy vigorously. When the dispensation, the fallout of the new
economic policy is creating a bad impact on the people, they are
trying to divert the attention of the people. When the entire
country is throbbing with the strikes, with the protests of workers,
when the post? | employees were on strike for their just and
legitimate demands, when the electricity workers in different
parts of the country were agitating, when the farmers are
languishing, when thousands of Maruti Udyog Limited workers
were agitating, staging dharanas, day in and day out, spending
cold nights near Udyog Bhavan, when the crisis has
precipitated; when the people are feeling the backlash of the so-
called developmental programmes of the Government of India,
Shri Atal Bihari Vajapayee has tried to divert the attention of the
people from the real issues to the non-issues. He has created a
non-issue as an issue, only with a surreptitious intention of
diverting the attention of the people and to subvert' the process
of democratic thinking of the people.

Sir, here | am agitated. My indignation is here. My point
of expressing indignation is here. Shri Atal Bihari Vajapayee, as
a Prime Minister, has not only used the religious card, the
communal card, at the same time, he has not only betrayed the
minorities—I don't consider that* he has betrayed the minority
community alone-- he has not only betrayed the religious
people, he has not only betrayed the religious Hindus only, but
also he has betrayed the entire nation. He has betrayed the vast
majority of the poor people of this nation. By this, he has
ensured that the Parliament can't hold its session for 8-10 days.
Many important discussions, many notices for Calling Attentions
were given, on Maruti Udyog Limited workers, on postal
employees and on different matters.

Sir, 1 warn this Government that unless a diversion
comes from this sort of mala fide practice, they can't contain the
wrath of the people. They can't contain the moods of the people.
The people are on the streets now. The people have started
moving. The people have started agitating. The people have
started expressing their indignation. Unless we see to it that the
Government changes this stance, days ahead are very difficult
for the entire country of ours.

Sir. | am also not in a mood to continue for long; | know
that the House too is not in a mood; | understand your language.
| conclude here. Thank you very much.
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£} iR SMSTE (IR U=w0) : Heled, I8 Sil UI1d &1 Jorq J&oil §RT
T AT H T 39S uE H g 3R 7 59 faug W § Hifd A SHI g, 95O
FATST & foTg U Al W1 & 311R FERT AN &1 SAfT H e I§HR AU
1 AET P HIEH I N 1 18l g

TEIET, T B AR I gl el § ugFe} Jgnfre Wiy &
ATEH 3 BT Ud SUURT § fIoRol &1 YT $x I8 & 81 1S W BT HEl
TS JET1 & [ BN % &1 Al [T AR 197 FHT A< ARRIS 1 =l o Rigrs
PR b H A § [ dleed] 9l B 3R Al W& 8 AR 39 Hed W H qHSAT
<31 &1 e afets QI giNT ATeeRid e 81 Heled, Bis dedl § Aivie RTS
TS, P el 8, Al FARRT M1, $1s dedr © fJarfed <far frmar @
<Ifth I8 T4 8 % 6 TR &1 Ig 7 BIg Aot ST IRTS 778 3R s ART &%
B WRT AT & AR BT 799 fobar 71, YRT 9 & @ & R /=1 I8 14
BT I eI © dle I8 [T < & (oY U Hei Bl a1 &1 39 ped & (oY
AR STar gref iR B g1 S 8 3R A1 &) |rer Hrorarel arel +f
SIS 1 BIRERT 9ISt 7 ATAT Wiel B, RIATITT B & 3R 3MNT W BT BIH
fopar a7 a8 oAl Uret 7 9l Af¥Te R 9RET IR 981 AR Ghdl 8, I8
HIYOT T R g ACHCH Bl SHAT BT 1 BH 6T iR a8] iR 1.9 &
QAR S PR T BR b I STekl! g 3T H ©l STe BT B (BT HRIGd, BN
weTEl ggd 8 e 8, aRFaE 8, 399 Bl WaE T8l 9l 99 1998 |
FETTET S UR Y JHTIOT 1 ST 81 R STa8i /19 & 9RIN e St il
R 3T & Had AT g4 & Y TN I Bl Bl IR & AR AR b
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El, IRT 370 B B BlS AT § 3R I Sdi12b TS P I oS
d W gY &1 I8 99 A1 & W@ & fY I Ble QAT 81 I8 S5 I Bl
ol d1 81 8 Aifth ST el &1 ToteT ST} ® RoT$ BRoT 3+ faar &1 a1
HET J Y MY BI AP el Y 3R ITHT Bl gl fh I AfRR 91
MR 7RG &1 91 21 & & §R1 d femged &1 el d=A71 918 © iR g §RI
e FARUETdT 3R AfIET B ReTl H)AT A1ed 21 I8 S9$ AfId IR IR=a 8
BT ETP Bl

SurHTEe ($f AIEHE el ) : STADhT HINUT FHIG BT TS|

it Tieft 3TTSiTE: 95 STew I B B § I a5y < H oK U8
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STel ARAT &, 981 W) SERT 8- ff 991e1 81 99 37 § 71 98 R & an
AT ff I8 g9 ARy T8 A9 X B 3R 741 urdt af 7 B o afkre a8t

911 TRy RS AT
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9.00 P.M.

AR BT, STYH S8 WIS AR AfRR ff F1831 AT 391
7d g b R 399 ff 19 =8l doraT © a1 Ifaend & a9+ & forg,
faaTe @ Ty & v 39 A &1 I R & gy &x faam S|

T 59 YT BT 8] 9977 & I 3MST T&TAd &b Hhefel BT ol
B B forar SITe| AT 81T AT o o eifdeet oy fae 3 <l <«
— B, HISTT 3R FASEGT gret Sl I8 F& B & — IRT &
Pl BT AT B ST T DI ST Bl AT B ©....(FIHH)... $7
Al 9§ RIY B [ 39 UHR BT AIch BT 48 Y| I8 99 f2d § 781
21 39 DY SFAT & 39 IS b FHET IT Fe+ &b AT | 31diel HRAT
=T § b 37 IRT il o aTdll S 9 | 7 3¢ 99 H 7 s AR
AR ARSTE BT STST BIgHR VAT HIBTaYul gIararol g41¢ Al WA
Hi BT AR Gee 8l b AR STH $el (Ul THR Bl SR 7 377 Fb |
IqTE A, 3N oY feam|

SHRI CHO S. RAMASWAMY (Nominated): Mr. Vice-
Chairman, Sir, if this House passes this resolution, | am afraid we
would be holding the concerned three Ministers guilty because the
resolution reads, "This House expresses the disagreement with the
reported statement of the Prime Minister giving them a clean chit.”
The Prime Minister has said that they are innocent, and if the
House expresses disagreement with it, it means that they are
guilty. Hence, | would urge the House not to pass this Motion
because we are not the forum which can hold anyone guilty or not
guilty either. Sir, let me make one thing clear. | had condemned
the demolition of the Babri Masjid in no uncertain terms. In fact, |
went to the extent of publishing a black wrapper in my journal to
mark the sorrow of this nation over this incident. That is my
attitude today also. But then how can we hold that these three
Ministers are responsible for it? Mr. Kapil Sibal also conceded at
one point that it is for the courts to decide a person's guilt or
innocence. But he opened his remark with a poem in which he
said that these persons must be put behind bars. That was his
judgment. It was a contradiction, but it has made his attitude
clear. The courts are there, but if you are going to question the
propriety, let me ask this, what is the ground on which the
propriety is questioned of these Ministers continuing in office? It is
this that they are in a position to alter the course of investigation.
In that case, there are several cases filed by the Government,
investigated by the CBI, against so many politicians who are not
well dispos«d towards the Government. Will they not be able to
alter the course of investigation in those cases? Can they
continue in office then? Then, how can a Government function?
So unless a person is held guilty, I think, it will be
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for the person to decide whether he should continue in office, at
what stage of an investigation or a case. It should not be the
prerogative of the House to say that. It was an exhilarating sight
to see the sudden upsurge in various sections of this House of
respect towards the judiciary because, very recently, we
circumvented the Supreme Court's decision in the case relating
to reservations and promotions. Again, when there was the court
order to remove the polluting units in New Delhi, the court was
taken to task. Mr. Kapil Sibal went tc the extent of saying that if
those people who are guilty of creating public disorder, creating
a riotious situation, being an unlawful assembly, damaging public
property, if they are hooligans, then | am also a hooligan. Why
did he make that statement? Because he made a difference
between a crime ana another crime. He thought that these
persons, who were agitating on the streets of Delhi, indulged in
riots because they were agitated over their cause. That is why
he made a difference between them and a common criminal.
Then he went on to say. "How can there be a difference between
one offence and another?" He himself differentiates between two
offences, and then he himself puts the question, "How can there
be a difference between one offence and another?" As has been
pointed out by Mr. Ram Jethmalani, there are political offences
known to law When Mr. Kapil Sibal can hold a brief for those
who indulged in rioting on the streets of Delhi as not criminals,
when he can argue like that, why should not the hon. Prime
Minister say that these are political offences not involving moral
turpitude? He has got every right. But, when i say all this, let me
say one thing. Let no one go very near to Rama. It is always very
dangerous. We have read so in the Ramayana. Sir, Laxmana
was Rama's close associate. He had to go to the forest with him.
That is what had happened to Mr. Kalyan Singh in U.P. Then,
Hanuman and Sugreeva became his allies and friends. They had
to wage a war on his behalf. That is what is happening to the
NDA partners here in the Parliament. Sita was wedded to him
and she had to go through Agni Pariksha. That is what is
happening to the BJP. They are going to go through the Agni
Pariksha for vote in this House, probably, So, keep a safe
distance from Rama. But, at the same time, let me say another
thing also. Being a total antagonist of Rama is not good either,
because Ravana was a total antagonist, he was killed; Maricha
was one, he was finished; Dhara and Dhushana were total
antagonists, they were finished. So, do not do that either. Do
what Bharatha did. Pay respects to Rama. Take leave of him.
Go and look after your own business, you can rule for 14 years,
That is what he did.
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In conclusion, | would say that the Prime Minister does
not cease to be the leader of a party, one of the leaders of a
political party. He has two images. One is that of the Prime
Minister and the other one is that of a party man. That is why we
see Prime Ministers campaigning in elections. Can we say that
the Prime Minister should not campaign in a by-election? It is an
accepted practice because we see him also as a party leader
and also as a Prime Minister. So, as a party leader, should he
not have the right to think that building of a temple for Rama is
an expression of a national desire or national sentiment? Mrs.
Jayanthi Natarajan condemned him for that. But, then she said,
"the entire South opposes,” Sir, | am from Tamil Nadu. We
oppose. How can she speak either for Tamil Nadu or on behalf
of the entire South? She cannot speak for either...

SHRIMATI JAYANTHI NATARAJAN: | did not say that.

SHRI CHO S. RAMASWAMY: ..because these are
hyperboles which are indulged in by parties. As she has a right
to think that she is the voice of the South, the Prime Minister has
a right to think that he is the voice of the nation. That is all.
Because, politicians, generally, indulge in hyperboles,
exaggerations. But, he has a right to do that. ! do not think that
he has committed any offence or any wrong by saying that he
considers these persons innocent. That is what the law of the
land says. As has been emphasized by several speakers, the
law presumes a person to be innocent until he is proved guilty.
When the law itself says that, as of today, these three persons
are innocent, could not the Prime Minister say it? Could not the
Prime Minister assert what the law says? Is it illegal when the
Prime Minister says what the law says? No. | think the Prime
Minister has got every right. So, | am against this Motion and
would vote against it. One more thing, Sir. | have a great
satisfaction of having addressed the House because there are
no Members, there is only a House. Thank you.
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MR Y 91 Sl 3fce Sl & g 4§ Mhorardl fhal 71, 3R 3
ITE AEHU ST F g A Faverclt a1 71 39 BT 3R BT, T ARIA BIal,
9 TFI B89 WM 8 3R 7 B &l J Farferar f9m Sie- &t
STRd Tsdll o I8 94 & {6 19 91 ! & df 3R Y@l Bl
I RerRaet § 89 S UH.S1.T. & A1l § 89 41 59 B UReMI 85 3R
A A 91 ST A 71 {6 39 b1 FeRkifthdeE gF1 a1fey wife gH.S1.T.
BT S gotel &, W IRAR &b S STSEwi T &, S $3g o, I Bl
39 Toiel ¥ BTN, UH.S1.U. &b ToisT ¥ 8Thy Hhiaa Rifdd Brs &1,
ETB 370 BT R HER-ARSTE F RIS BT Ig SisIc S8 SIell gall
2, 39 W Bl 91d 21 gt 3R 99 96 TH.$1.T. & Tols TR g IRBR
Terft, 89 U.1.Y. & ST $78 RYR 99 ST ¥R & 3R < &

ST a8 IARAT 189, TART Jodb 991 31519 Job ol Uh 4l
BRIS Bl < B AETGT 51 BRI ST g1 a1-5 a1 & 3R SBA-P& B
P 3T S XET 1 FAR Hoob HIRA H G131 & o7a Y ¥ 8, J81 Hig[a
g, I Sar €, f7a dear IRl g1 | © I I8l Hig[g &) ST
RS Al &b IAR-TSTd &b 15 G171 51 GFAT P HSIIH Sl WITHR I8
3MY, S ARA 9 S9 B TS &, BIBIhS 3T I Bl GId dl,
freTTaaT sy a1 ST &1 8, 51 I8 6 gHRT IR Y% 4 & APperdr
P WRT BT REER 2, FSHFHEIN © 3R &Y RG] § Aiged b1
| - 81 g¥ifere deT e fh
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IRBR & Tl Aball & ITST Al JATSIET BT STHAT &, ISIMET P SR BT
AT 3R &9 3786 B A1 AR J1GeIE 59 o &b §U ©, ol aRId
A 579 greeEl &1 1 far & S99 H :1hax § AT AT RNHT § AT BT
I & SR g% afere IT Bg T ARG H 5 T Agor & -
STHT | STTE 159 -aI-H |18d, 5181 3 91d 39 & 48 A el fd
TS HEHTH B I 2, I1d DI S8 AGR g9 B a1d & — I IRI
DI B g9 DI ILAIY s, W g5 A1 39 Ralael 4 d 99 yRIR &
TS} T8l €, 98 UH.S1.U. & olle} &1 98 W4 Sis & a1k 7181 &, 98
R & 9IRE &, 98 ORI & W) ST &, 98 APoR PR IcyRH &
ST 2199 BT fSre, gt f1ei 30,40,50 AT BT U 9T el 2|
IR TS 3T T ¥ B B TR 39 Fel BT T T8l Bl &, S8
qaroT -Tel Biel o 3T ¥ IRAR 3R S It &1 ARGl AXBR B
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HHTE §U, I T8I 8| BRI ST Sl Ao g, d 99 Al off, 3Ral B SIIeT
PI S JHATT T, I8 I9 FbT AT| JHRI-THRT, THA-THA! AR I AR
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gifdfehell Tad 81 Wb MR o $I 39 el A Madrell SN Iy
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I T B 59 Al BT B I AT BNl AR IAD! HATGT H 84 G-
IDHI & 6 9 el BT & BN AR AAA-U-HR IfT & garr Al
fegI @1 Sl IRaP! D! g3 ©, IAD AT A Sl ®wHAC 8, d G 8l
NEXNIES

I8! d% 39 91d &I dle® o f we are being ruled by the
Constitution of India. The law is the king of kings. dT WTsH
fAfes 1 Y Fa1 2 3fR 37Tl I81 IR 9gd WR AT 7 &R @ wx
JEAT St 7 TS THATA F I8 I 975 © b G DI BT ST el
BT 99 89 Ulds 8111 The law is the king of kings. d g™
PIC BT Sl BT BT, 3D YIS BTl The law is the king of kings. T
I o7 & 7! FUIC BT 3R A BIc ST Hel S a8 G
B BT HHAT TSI IRAT HRI TR F U dordist Y 317 Gl 81 59
Th U IS & STATaT il AU H 91 A B Bl 97 =9 T8 & a1 H
I8 I (5 g8 Fras] ARG P11 S8 &, 8 U Bl e 2

I TR JTRET Al SR FAHR AR 3R ARG DI G911
ST A1 Joeb ¥ VaAela A1 SBIP UaT 81 Aeh| 58 bl I YaRTST
TE 811 # 391 FEd §U UA.SLT. BT U BN & RO ATSH e’
P WeHe & RaelTd S feAUIHE ST AR B, ST faR1g $Ham § 3R
IE HEA1 AEdl § (b &9 TL.SLU. & 8P A 919 S| H M I8!
TSITRET B 6 §H I ah I 315 A1 & 919 dh I HFGARH MR
UH.31.Y. & Yors] W) Feldl|

MESSAGE FROM THE LOK SABHA

The Indian council of World Affairs Bill, 2000 - Contd.

SECRETARY-GENERAL: Sir, | have to report to the
House the following message received from the Lok Sabha
signed by the Secretary-General of the Lok Sabha :

"In accordance with the provisions of rule 96 of the Rules
of Procedure and Conduct of Business in Lok Sabha, |
am directed to enclose the Indian Council of World
Affairs Bill, 2000, as passed by Lok Sabha at its sitting
held on the 18th of December, 2000."

Sir, | lay a copy of the Bill on the Table of the House.

THE VICE-CHAIRMAN (SHRI MD. SALIM): Hon.
Members, the discussion on the Motion is over. Tomorrow, the
Prime Minister will intervene at 12 o'clock. ...(Interruptions)...
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